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IN THE . GEN TRAL ADMINISTRAILVE TRIBUNAL
PRINCIPAL BENCH

C.aw 2277/89 L - !

New Delhi, dated ‘the 9th May, 1594

i Hon' ble Sh_."S-R- idige, Member{A)
Hon'ble Smt. Lakshmi Swaminathan, Member{J)

Sh.Gopi Ghand Bhardwaj ,
R/o @-27, Gali ¥.10,
Ne ar Moni Baba Mandir,
Brahmpuri, Delhi-53
orklng as PGT Drawx.ng,

Govt .Boys Sr.92c.School,
Krishna Nagar, Delhi. .
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- A
pvd

Vs

[ N

L. Union of I"]vla through its Secre tary,
: Ministry of Human Re sources,
Govt.of Tndla New Delhi-110001

' 2. Delhi Administration 1hrough its Chief
Secretary, Pelhi Adm., Delhi

3. The Principal,
Govt,Boys Sr. % ¢ .School,
Krishna Nagar, Delhi-110051

«ss B2 spondents

" {Mrs Awvnish Ahlawat,counsel for the .respondents)

- {Hon'ble Sh.S.R. Adige, Membar{A))

It is noticed that that this case &s wery

one by
old/anu is running #eem. the cause list since 3,5.199%,

Ve kmsae wail ted f01 conside rable tlme. l\blther applwcant

A
nor his counseltPge e s=2nt.

In the circumstances, this application is

di smissed for ¢ fault and non prosecution.
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{Smt.Lakshmi Swaminatfan) (5.2,
Membe r{Judici al) . ' Membe r (r'\)
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